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PETI TI ONER
STATE OF U.P. AND OTHERS

Vs.

RESPONDENT:
RAM KHELAWAN AND OTHERS

DATE OF JUDGVENT17/08/ 1995

BENCH

RAMASWAMY, K
BENCH

RAMASWAMY, K
HANSARI A B. L. (J)

Cl TATI ON
JT 1995 (6) 306 1995 SCALE (5)142

ACT:

HEADNOTE:

JUDGVENT:
ORDER

Leave granted.

Heard the counsel on both sides. ~ The H gh Court per-
judged the issue by directing to pay as if the respondent is
a regular enpl oyee. Si nce this i'ssue is pendi ng
adj udi cation, the Hi gh Court is not justified in giving such
direction.

Accordingly, the direction is set aside. Since the
matter is pending in the High Court, we request it to
di spose of the same as expeditiously as possible preferably
within six nonths, giving preference to the wit petition

The appeal is accordingly all owed:




